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Final Decision : Allowed

Judgement

Sl. No.,Heads,Calculation (in rupees)

APPELLANT

RESPONDENT

01.,Income of the claimant @ Rs.4000/- per month,"48,000/- per annum

02.,"40% of (i) above to be added towards future
prospects"”,"48,000 + 19,200 = 67,200/-

03.,Loss of earning @ 10%,"6,720/-

04.,"Multiplier of 18 to be applied for assessing total loss
of earning.","1,20,960/-

05.,"Loss of earning for six months (As assessed by the
Tribunal).","24,000/-

06.,Towards medical expenses,"1,23,978/-

07.,Towards transportation,"5,000/-

08.,Towards special diet,"24,990/-
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09.,Towards pain & suffering,"5,000/-
,Total:,"3,03,928/-
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